INVITATION FOR EX
ESTEEM PRESS

FORM G

PRESSION OF INTEREST FOR

PARTS PRIVATE LIMITED

OPERATING IN AUTOMOTIVE ANCILARY AT PCNDTA, BROSARI, PUNE DISTRICT, MAHARASHTRA
- _ {Under Regulation 36A (1} of the Insolvency and Bankruptcy Board of Indla

{insolvency Resolutiva Process for Corporate Persons) Regulations, 2018)

RELEVA

Iifﬁame of the corporate dettor
L along with PAN/ CIN/ LLP No.

NT PARTICULARS
Esteem Press Parts Private Limited
CIN: U29309PN2005PTC020213

2. | Address of the registerad office

Plot no. 286, Sector no. 10, PCNTDA, Bhosari,
Pune, Maharashira, India, 411026

|

URL of website
Details of place where majority
of fixed assels are located

N.A
Piot no. 286, Sector no. 10, PCNTDA, Bhosar,
Pune, Maharashtra, |ndia, 411026

5. | Inswalled capacity of main The Company is not operational
products;’ services ~——
6. | Quantity and vaiue of main Nil: {the CD has ceased its business operations in
products,’ services sold in last March 2023]
|| fnancial year _ =
7. | Number of emplovees / workmen | Nil: {the CD has ceased its business operations in

March 2023}

8. | Further details including last
| available financial statements
| (with scheduies) of two years, lisis
| of creditors, relevant dates for
I subsequent events of the process
|are available at:

Can be sought by sending request to the
Resolution Professional at
estem.ibc @gmail.com

9, | Eligibility for resolution applicants
uiicer section 25(2)h) of the
Code is avalable at

Car| be sougnt by sending request to the
Resoiution Professional at:
esterm.ibe @gmailcom

10. | Last date for receipt of expression

of interest

26/03/2025

Date of issue of provisional list of
i Vapplicants

05/04,/2025

| P
Last dale for submission of
objections to provisional list

10/04/2025

13. | Date of issue of final list of
prospective resulution applicants
Date of issue of information
memarandum, evaluation matrix
and request for resolution plans
0 prospective resolution

| {appiicants

15.| Last date for submission of
resolution plans

14

25/04/2025

20/04,2025

I 25,/05,/2025

16. | Process email id to submit EOI

estem.ibc @gmail.com |

Date: 08/03/2025

Place: Pune Resolution Profess

FCA Vinod B. Dongare

ional of Esteem Press Parts Private Limited Process
Email ID: estem.ibe@gmail.com Reg.

Email: cavinoddongars@gmail.com

Registered Address - Office No 8, First Fioor, Sukfiwani Fortune,
Above Gharonda Hotel, Morwadi Court Road, Pimpri, Pune 411018
Registration No: 1BBI/IPA-D0L/IP-P-028T2/2023-2024,/143591
AFA No: AAL/14391,/01/300625,/107001 (valid till: 20-06-2025)

1 @onW'W

VINOD B. DONGARE

Insolvency Professional

1P Reg No: IBBI/IPA-001/1P-P-02872/

2023-2024/14391
Off No: 8, Sukhwani Fortune,
1st Floor, Morwadi Court Road,
Above Gharonda hHotel,

Pimpri, Pune - 411 018 (MAH.)
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ADITYA BIRLA HOUSING FINANCE LIMITED
Registered Office: Indian Rayon Compound, Veraval, Gujarat 362266
Branch Office: Aditya Birla Housing Finance Ltd , 1St Floor Lohia Jain Arcade , S
No. 106 , Near Charturshrung Temple Senapati Bapat Road ,Pune-411016

1. ABHFL: Authorized Officer- Mr Ganesh Konde — 91 96891 41469
2. Auction Service Provider (ASP): - M/S e-Procurement Technologies Pvt. Ltd. (AuctionTiger)
Mr. Ram Sharma - Contact No. 8000023297 & 9265562819

[ SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY B

E-Auction Sale Notice for Sale of Immovable Asset(s) under the Securitization and Re-
construction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
provision to rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable properties mortgaged/charged to the
Aditya Birla Housing Finance Limited/Secured Creditor, the possession of which has been
taken by the Authorized Officer of Aditya Birla Housing Finance Limited/Secured Cred-
itor, will be put to sale by auction on “As is where is”, “As is what is”, and “What-
ever there is” on 18-04-2025, for recovery of Rs. 8,44,423/- (Rupees Eight Lakh
Forty Four Thousand Four Hundred Twenty Three Only) and further interest and other
expenses thereon till the date of realization, due to Aditya Birla Housing Finance
Limited/Secured Creditor from the Borrowers namely BALASAHEB SHRAVAN DHIVARE
& SANGITA BALASAHEB DHIVARE.
The reserve price will be INR 13,43,760 /- (Rupees Thirteen Lakh Forty Three Thou-
sand Seven Hundred Sixty Only) and the Earnest Money Deposit (EMD) will be INR
1,34,376 /- (Rupees One Lakh Thirty Four Thousand Three Hundred Seventy Six
Only). The last date of EMD deposit is 17-04-2025. The date for inspection of the said
property is fixed on 16-04-2025 between 11:00 am to 04:00 pm.

DESCRIPTION OF IMMOVABLE PROPERTY
All That Piece And Parcel Of Residential Flat No. 602, Admeasuring 30.95 Sq. Mtrs. I.E.
333.14 Sq. Ft. Carpet Area, To Be Situated On The 6th Floor, In The Building “B4”, On
The Project Known As “Triveni Trikaya Phase 1”, Gat No. 513P, 515P, 516P, 517P, 525P,
Alandi- Markal Road, At Tulapur, Pune, Maharashtra-412216, And Bounded As: East:
12 Mtr. Wide Internal Road, West: Gat No. 526, North: Amenity Space, South: Gat
No.513 P 515P 516 P 525 P
For detailed terms and conditions of the sale, please refer to the link provided in Aditya
Bila  Housing  Finance  Limited/Secured  Creditor's  website  i.e.
https://homefinance.adityabirlacapital.com/properties-for-auction-under-sarfaesi-

act or i.e. https://sarfaesi.auctiontiger.net
Date:- 12-03-2025
Place: PUNE

Sd/- Authorized Officer
Aditya Birla Housing Finance Limited

- _ ONLINE E - AUCTION.
[XIEZM Kotak Mahindra Bank Limited Jeeiies
Eeq. Office: 27TBKC, C-27, G-Blodck, Bandra Kurla Cnmp|:-.l.,. Hundrn{ E }, Mumbai- 400051
Bronch Office : Kotok Mohindro Bank Limited- HyatiUnitres, S1h Floos,
Zone=2 Yersodo, Pune Nogar Highway, Pune = 411006,

Sale Motice For Sale Of Immowabés Proparmies

E-Auctian Sae Molice Far Sae Of Imimavahle fazeks Under The Securisation frd Recorssucticn OF
Financial Assals And Erdarcemant OF Sacunky Interesl gt 2002 Undaer Rule B[5] Read Wi Provisa To
Foule 9 [ 1301 Tha Secunty Intzrest { Enforcamenl) Bule, 2002, Subsequent to e assgnment of debtin
farvoural Kotak Mahindra Bank LimBed by "Essal Foanca Busress Loan Limiled” (hereinalter referred o
23 "ESSEL"{tha Budnenged Oficer of Kotk Mahindra Bank Limited (hereinafar rafermed o 85 “The
Ban'EMBLSeouned Crediler”) has laken Thephnsical possesson al below descibed mmeovabie
peoperty [herenafier called the secured assef] mortgagadichemed 0 the secured credior on
16.03. 2021, Nofice is hemety givan b0 [ha bornower (5] and co= Boerawer (5} i parlicuia and pubhc in
peneral lhatthe barknas dacmed bo sale the secured asssi through e-guction undar the provisians of the
sarfaegi-acl, 2002 an “akis when 57, a5 S wil 8, and “whalever there & basis for repoeny of
Ra. 1,85 05600 Rupees One Crore Eighty Five Lakh Ninety Five Thousand Six Hundred and
Mirsety Dinly} oulsiandieg a5 on 10,03, 2025 dlorg with lulure sopbcabie rverest 1 redization, urnder
the loan acoeurnt no. LAPUMO0E1 5-160000432; [oan avaled by M'S Sarda Ol mill, M. Sarda Bharat
Ramniwasdbirs, SardaYoqita Bharat a5 per beloew dalaiiz

Fartlcular Digtall

Dhate O fyiclion 02,04 2025

Time Of Auction Blatwesn 12200 Pm Ta 100 Pm With Unlimitad Extansion Of 5 Minutes
Price R 8100, 0000 (Rupaes Sixly One Lakhanh]

Earmest Moray Depasi [EMD) | Be g, 10000 (Rupees Sk Lakh Ten Thousand crly)
Lasi Diata Far Submisson OF | 0104 20750F TO6:00 PM. (15T)

Emd With Ky

Desenplipn Of The Secured | All that piece and parcel of land siuated at Galb Na, 1717 anes

faspt admesauning § Hactare 45 AR and Additianal Palkharaba 0 Heclars
01 AdR totaf anen admeasieing 1 Hectare 4F AAR. out af which
prurchased land sdmeaguring O Hectare 19 088 e (11,000 sq.1t) and
Conatrucied therean in the viksga- LoniKalohee, ZilaPanshad- Purs,
Taluka-Parchayal Sareti Havel Disinct-Pune Propety  bounded
&= East: Road and Canal, South: Prapery of Tusharhnantraokalbhor,
‘ezt Froperty of Chugera; Karth: Praperty of Sndhu Balske

Erean Encumbrances i

Tha bamowars' 2fizntion is invied to e provisions of sub sectian 8 of section 15, of the &t in respect of

Ihe fene fvadabie, 1o iechenim e secunsd asse Hi":rll,:-’.‘-l!r.'.i'”H:II!:II|iII'i'll'-d[‘:l.{'lil,:iIIl§|!‘.I'I:‘1'iI|I'|=I!|'|.|EH\."iI"

take notica that¥ in case auction scheduled harein faiks for sy reason ahalsoeyer than secured credilor
miy enforee securfly Inferest by wiay of sale through private reaby. In case of any clarfication
raguiremant regarding assots under sale. bidder may contact the bank's VR No. (#31-
52215751 for clarifications. Bhddar may aiso contactMr, Prafhasd Ghagare (#81 8518712716},
Mrs. Priyanka Agarwal Mob No+91985052T020) & Mr, Sanjay Chavan (Mob Mo, +31BE55313058)
far clarifications. For defailed tams end conditions of $he. sake, pleasa refer o the link
htps: v kolak comienBank-awchans. Mmiprovdad n e bank's webhsfe Lo www kolak com
AHDIOR 08l ttpaifbankaucticns.ind
Floce: Pume, DATE: 12.03.2025

For Kolok Mahindro Bank Lid., Authorized Offices

PUBLIC NOTICE

It 15 hereby informed to the public ar |
large that the original decd of|

PUBLIC NOTICE

This public notice is hereby given, on behalf of my client, pertaining to check the title of immoveable properties owned and possessed by
Mr. Rajendra Shankarrao Gaikwad which described herein below:-
PROPERTY DESCRIPTION:- Land of Village Pisaware, Taluka Bhor, District Pune:-

cancellation is registered a1'sersal No | Gat Area of Gat Area Owned by Boundaries of Whole Gat

[ BOR272019 in the sub-registrar office | No. Mr. Rajendra Gaikwad

Havel No. 21, The said document 15

oxecnted By Sme Vo R Gunial and | Cultivation Potkharaba Cultivation Potkharaba East South West North
othiers in Bvour ol orisinal owher Smt. | Area Area Gat Gat Gat Gat
of the Office No, 301 and 302 siuated | {] 79g 0.01.50 0.00.50 0.01.50 0.00.50 800 794 797 799
en 3rd Aeor bearing CTS Mo, 121671,

Eiti'-'E}EI.'I-:If__'il.r Pune 411804, The !-.:I.I.IJ; 770 0.37.00 0.00.00 0.18.50 0.00.00 821 771 769 769, 821
document 15 lost and [/ or nusplaced |

somewhere. If any person finds o1 769 0.35.00 0.02.00 0.35.00 0.02.00 770, 775 768 | Boundary
comes goross the said document, the 772 ofl\l/éa{(hude
same shall be deposited within T doys | :
fromm the publication ofthiz sonce at the ' 530 0.96.00 0.74.00 0.48.00 0.37.00 529 531 529 520
address mentiomed below

Ay, Buwchika & Jad iy
ML gl 1T P el
Frimiess bunkes Aseale,

e - T LTENT Ferui Flier, Wom sl Funs 4] Fisil
Date; - 12032025 Mivhile Na. FIHIMA3A

Paiie

entertained thereafter.
Pune, Date:-10/03/2025.

That Mr. Rajendra Shankarrao Gaikwad, has represented and affirmed to my client that he is, being the exclusive owner and possessor of
the above mentioned immoveable properties, and that his rights, title and interests in the below mentioned immoveable properties are clear and
marketable one. He has further assured and represented that there are no encumbrances of whatsoever nature including mortgage, agreement
to sell, gift, will, development agreement, any kind of Power of Attorney, and like. My client is intending to purchase the said immoveable
properties for valuable consideration on the aforementioned assurances and representations of the owner. Nevertheless, if any one has any
claims of whatsoever nature in respect of the immoveable properties mentioned below, may raise their objections, and or claims, supported
by authenticated documents, in writing within 7 clear days from the publication of this notice. If no claim or objection is received within
the stipulated time, my client would enter into the transaction with the owner mentioned above, and no such objection and or claims shall be

Sd/-
ADV. SACHIN S. KHOPKAR

Add:- Flat No. B- 401, C.T.S. No. 1229, Plot No. 56, S. No. 89/2, 90/2 & 91/2, Suhasini Co-operative Housing Society,
Sahakarnagar No. 2, Parvati, Pune - 411009. Email ID:- khopkar.associates@gmail.com Mo- +918087846223

PUBLIC NOTICE

Motice is hereby given to the general public that, my clients are in the
process of purchasing the Flal Property mare particularly describad
in Schedule written hereunder on Ownership basis from its Present
Cwner Mr. SHAILESH BAPURAQ TEMBHURNE;
The said Owner have informed our client({s) that, there is no any
charges or encumbrances of whatsoever nature existing on the said
Flat Property and thal, they have clear and marketable title thereto
without having encumbrance of any Bank/Financial Institution
except encumbrance of Bajaj Housing Finance Ltd. The Notice
is hereby given fo the public at largea thal, if any person{s) claiming/
having any rights, title, interest on the scheduled property or any
part thereof of whatsoever nature by way of sale, assign, transfer,
exchange, mortgage, gift, trust, inheritance, beques!, possession,
lease, lien, easemant or otherwise elc; is hereby requested to
communicate in writing in respect of the same to the undersignad at
my above mentioned address mentioned below within 07 days
from the date of issuance of this notice, producing the relevant
original documents between 10.00 am. to 6.00 p.m., on any
working day during the notice period referred to above, as otherwise
the said transfer process agreed/proposed will be completed
without any further reference or regard to any such purported claim,
rights, title or interest of whatsoever nature, received thereafter
which shall be deemed to have been waived.

SCHEDULE
Flat bearing No. 706, on Seventh floor, admeasunng area 50.93
Sq. Mtrs. (Carpet area) along with adjoining Balcony area
admeasuring 3.92 Sq. Mtrs. & Dry Balcony/Dry Terrace area
admeasuring 2.66 5q. Mtrs. in 'Building/Wing no A-1°
stands/constrected on Plot no 01 in the Project known by the name
“MAJESTIQUE MRUGVARSHA Phase-1" whole project are
constructed on Survey No. 117/1M and 118/2, situated at Dhayari,
Tal.- Haveli, Dist.- Pune and within registration Sub District Taluka
Haveli, District Pune and within the local imits of Pune Municipal
Corporation with all the rights thereto.

Datted: 12102085 Adv. Santosh Aware

Taware Patil Building. 45, Parvatigaon, Pune-411009
Maobile no:- 9860804504, 730480504
E mail ID:-advocateaware{@gmail.com

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
ESTEEM PRESS PARTS PRIVATE LIMITED

OPERATING IN AUTDMOTIVE ANCILAKY AT PCHNDTA, BHOSAR], PUNE DISTRICT, MAHARASHTRA
[Uneder Regulation 364 (1) of the Insolwency and Bankrupicy Board of India
{Ingobvency Resolition Process for Corporake Persons) Regulations, 2006}
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- Asset Recovery Branch : Suyog Plaza,
ﬁ'ﬂf'-ﬁ: i\ Unlon B3 ™+ Fioor 1278, Jangall Maharaj Road,

Deccan Gymkhana, Pune=411 004,
Email : ubinD578789@unionbankofindia.bank

Wheraas The undersigned being the authorized officer of Union Bank of
India, Asset Recovery Branch, Suyog Flaza, 17 Floor, 1278, Jangali
Maharaj] Road, Deccan Gymkhana, Pune-411 004, under the
Securitization and Reconstruction of Financial Assets and Enforcament
Security Interest (Second) Act, 2002 [(Act Mo, 54 of 2002} and in exercise
of powers conferred under Section 13(12) read with rule 3 'of the Security
Interest {Enforcement) Rules, 2002 izsued a demand notice dated
30,11.2024 caliing vpon the borrower Mr. Shahwajahmad Jalaluddin
Sayyed & Mr. Mohammad Alamgir Sayyad (Guarantor) to repay the
amount mentionad in the notice being Rs. 27,39,459.16 (Rupees
Twanty Seven Lakh Thirty Nine Thousand Four Hundred Fifty Nine
and Palsa Sixteen only) as on 31.10.2024 and interest thereon within
50 days from the date of receipt of the said nofice.

The borrower having failed to repay the amount, notice is hereby given 1o
the borrower and the public in general that the undersigned has taken
Symbolic possession of the property described hersin below in
axerclse of powers conferred on himdher under Saction 13(4) of the said
Act read with rule B of the said rules on this 7" day of March of the year
2025.

The borrower in paricular and the public in general is hereby cautioned
not to deal with the properly and any dealings with the propery will be
subject to the charge of the Union bank of India, Pune Camp Branch
for an amount Rs. 27,39,459.16 (Rupees Twenty Seven Lakh Thirty
Mine Thousand Four Hundred Fifty Nine and Paisa Sixteen only) as
on31.10.2024 and interest thereon.

The borower's attention is invited 1o provisions of sub-section (8) of
zection 13of the Act, in respect of fime available to the borrower to
redeemthe securad assets.

Description of Immovable Property

All that piece and parcel of the Flat No 303, on 3rd Floor, Wing A7
Admeasuring area 580 3q. Fis. i.e. 53.8B8B 3q. Mirs. + Temrace
admeasuring area 120 5q. Fis. 11.14 3g. Mtrs. In building known-as
“AMAM COMPLEX", constructed on City Survey Mo 1295 and 1296,
situated al Kasba Peth, Taluka Hawvell, District Pune & within limits of
Pune Municipal Corparation. Bounded as : On or Towards East By :
PMC Lane, West By : C.T.5 No.1305, Kasba Peth, South By : C. TS
Mo, 1297, 1298 & 1302, Kasba Peth, North By : PMC Lane & C.T.S
Mo, 1284, Kasba Peth,

Date ; O7/03/2025
Place : Pune

Amit Thorat
Chief Manager & Authorised Officer,
Union Bank of India

This modicea is alsa baing published im vernacular. The English version shall

[Rule - 8(1)] POSSESSION NOTICE (For immovable property)

be final if amy question of interpretation arises,
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Resolutin Prolessiona

Form No. 14 [See Regulation-33(2)]

By Regd. ASD, Dasti failing which by Publication.
OFFICE OF THE RECOVERY OFFICER - I/l
DEBTS RECOVERY TRIBUNAL PUNE
PMT Commercial Building Mo, 1, Shankarshet Hoad, Swargate, Punea,
Mofice under sactions 25 to 28 of The Bacovery of Debis Dua to Banks And Financial
Insfitutioms Act, 1983 and Ruie 2 of Second Schedule (o The Income Tax Act, 1961,

DEMAND NOTICE ] 07.01.2025

KOTAK MAHINDRA BANK LIMITED
Vis

SHRI SUKRUT SUNIL DHOTRE
To, {CD-1) Shri Sukrut Sunil Dhotre, FJAT Flat No. 22, Bldg, A-1, Vijaya
Rashmi Residency, Nr. Ganpati Matha Temple, Malwad, Pune-411058.

This is to notify that as per the Recovery Certificate issued in pursuance

of order passed by the Presideni Officer, DEBETS Eecovery Tribunal

Pune in OAS345/2018 an amoaunt of Rs. 25,77,315.44 (Rupees Twenty

Five Lakh Seventy Seven Thousand Three Hundred Fifteen & Paisa

Forty Four only) slongwith pandant lite and fulure interest @ 9.57%

woz f. 03.04. 2013 fill realization and costs of Rs. 53,005/- { Rupees Fifty

Three Thousands Five only) has become due against you (Fully)

2. You are hereby-directed topay the abave sum within 15 days of the
receipts of the natica, failing which the recovery shall be made in
accordance with the Recovery of Debts Due to Banks and Financial
Institutions Act, 1983 and Rules there under

3. You are hereby ordered to declare on an affidavit the particulars of
yours assets on or before the next date of hearing

4. You are hereby ordered to appear before the undersigned on
17.03.2025 at 10:30 a.m. for further proceedings.

5. Inaddition to the sum aforesaid. you will also be liable to pay

(a) Suchinteresiz asis payable for the period commencing immedialely
afterthis notice of the cerdificate f execution proceedings.

(b) &l costs, charges and expensas incurred in respect of the service of
this notice and warrants .and other processes and all other
proceedingstaken for recovering the amount due.

HAL Chinchwad Branch : Mumbai Pune
Road, HAL Colony, Pimpri-

dw 30 asier

Bank of Baroda cpinchwad 411018 Ph.:+91022-1800223344
SYMBOLIC POSSESSION NOTIGE

{For Immovable property only)

Whereas, the undersigned being the Authorised Officer of the Bank of
Baroda under the Securtisatton and Reconstruction of Financial Assels
and Enforcement of Security Interest (Second) Act, 2002 and in exercise
of powers conferred under Section 13{12) read with Rule 3 of the Security
Interest [Enforcement) Rules, 2002 issued a Demand Notice dated
09/10/2024 cailing upon the Borrower Mis. Mawale Transport
Proprietor Mr.Marayan K. Nawale 1o repay the amount menticned in
the notice being Rs. 19,99 755.50/- (Mineteen Lakh Minety Mine
Thousand Seven Hundred And Fifty Five And Fifty Paisa Only )+
Interest thereon and other charges within 60 days from the date of
raceipl of the said notice

The Barrower having failed to repay the amaount, notics is hareby givan 1o
the Barrower and the public in general thal the undersigned has taken
symbaolic Fossession of the properly descrined herein below in exercise
of powers conferred on himfher under sub section (4) of Section 13 of the
said Act read with Rule & of the Security Interest (Enforcement) Rules
2002 on this 06" day of March of the year 2025.

The Borrower in particular and the public in general is hereby cauficned
not to deal with the property and any dealings with the properly will be
subject to the charge of Bank of Baroeda for an amount of
Rs. 19,99, 755.50/- (Mineteen Lakh Minety MNine Thousand Seven
Hundred And Fifty Five And Fifty Paisa Only ) + Interest thereon and
other charges.

The borrower's altention s invited 1o sub-section (8) of Seclion 13 in
raspect of ime available {o redeem tha secured assals,

This notice is alse being published in vernacular. The English version
shall be final fany question of inerpretation anses,

Description of the Immovable Property

RESIDENTIAL FLAT, bearing Survey Mumber 123, Hissa
no 2527230 Lasmil Apartment, Buikding no.2 4th floor, Flat no. 13 Bahind
Ociroi Post, Katraj Pune admeasuring 740 Sq feal balonging to Mrs.
zhallaja Narayan Mavale. Boundary Description: East : Par of
SN0 123(2+2+2+3M1), West: Part of 5.No,123(2+2+2+3/18), North:
FPartof SN0 123(24 242+ 3/1B), South: 20 feet road

Jay Prakash Kumar
Chief Manager & Authorised Officer
(Bank of Baroda )

Date : 06/0312025
Place : Puna

Given under my hand Sd/- Ravikant Vinayak Yadav
the seal of the Tribunal, @ Recovery Officer-l,
on this date - 07.01.2025. Debts Recovery Tribunal, Pune
AUNDH BANER BRANCH
Shop No S4, Adams Court, Near Ranka Jwellers,
Baner Road, Baner Pune - 411045

Phone: 020-27293107

Bank of India ¥

Fialsvsali prand S

Form Na. 3
[See Regulation-15 {1){a)] / 16(3)

DEBTS RECOVERY TRIBUNAL PUNE

Unit no 307 to 310 3rd Aloor, kakade Biz icon Buliding, Shivajl Nagar, Pune 41005

Case No.: DA/341/2024
Summaens ender sub-section (4) of section 19 of the Act, read with sub-rule (24) of rule
5 of the Debt Recovery Tribunal (Procedure] Rules, 1893
CANARA BANK Exh. Nou: 10632
'
MR PURANDAR SHETTY

o,

(1] MA. PUAANDAR SHETTY
0,/W/5/0-MONTA
NEHA APTS, PHASE-20, FLAT NO 4, PLOT NO 16, KRISHNA NAGAR, CHINCHWAD, Pune,
MAHARASHTRA-4T1019

(2} MR PRASHEEL |AYPAL SHETTY
MIRMAL FARK, SECTOR 21, PLOT B0 128, KRISHMA NAGAR, CHINCHWAD, PUNE 411019
PUNE, MAHRRASHTRA-411019

WHEREAS, DA/381/2024 was listed before Hon'ble Presiding Officer/Registear on
06,/01/2025.

WHEREAS This Wen'hle Tribunal & plesed 1o Issue summans; notice on the saif
Applecation under section 19(4} of the Act, [04) Nled against vou for recovery of debts of
R=. 27,24, 136,66,/ - (application along with copies ofdocuments etc. annaxed)

In accordance with sub-section {4) of section 19 of the A you, the defepdants are
HirECTEd a5 Under

[1). 1o shiow Cause within thirty days o1 the sandce of summdans as t why relief prayed or
shauld natbe granted;

i) todisclose particulars of properties or assels other than properties and assets specified
Py the applicant under serlalnumbar 24 01 the onginal applicatiomn;

[l You are restrained from dealing with or disposing of SECured assels af such ather assets
and propesties disclpsed under seral number 24 of the arivinal application, pending
feearing and disposal ofthe application for attachment of proparties;

[Iv) woushall nactranstar by way of sale, 1pase or otherwise, except in the ardinary course of
fris business any of the assels overwhich security interestis created andy or ather assets
and properties specified or disclosed under sefial number 38 of the original application
withaut the pror approvad of the Tribural,

(v) ¥ Shall be Habke [0 3ccount for the sae procepds realised by sale of Serurad 3ssets or
pther assets and groperties in the ardinary cowrse of business and deposi such sale
proceeds in the account maintained with the bank or financial institutiens helding
SECUNTY Intarest oversuch assats,
¥ou are also directed to file the wistten statement with a copy theregf fumished to the
applicant and 1o appear before Registrar on 26,03/ 2025 at 10:30A.M. Tailing Which the
applicatian shall he heard and decided inyour absgnce
Glven under my hand and the seal of this Tribunal on this date:21/01/2024.

Signature of the Officer
Authorised Lo issue Summaons.

APPENDIX-IV
[See rule-8(1)]

POSSESSION NOTICE

(for Inmovable Property)

Whereas

The undersigned being the authorised officer of the Bank Of India under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 and in exercise of powers conferred under Section 13(12) read
with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice
dated 24-12-2024 calling upon the borrower Mrs. Surekha Suresh Khavale and
Mr. Suresh Kundlik Khavale to repay the amount mentioned in the notice being
Rs. 13,37,126.92 + Uncharged Interest (Rupees Thirteen Lakh Thirty Seven
Thousand One Hundred Twenty Six Rupees and Ninety Two paise plus uncharged
interest) within 60 days from the date of receipt of the said notice.

The borrower’s having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under sub-section (4) of
section 13 of Act read with rule 8 of the Security Interest Enforcement Rules, 2002 on
this the 10th day of March of the year 2025;

The borrower in particular and the public in general is hereby cautioned not to deal with
the property and any dealings with the property will be subject to the charge of the Bank
Of India for an amount Rs. 13,36,744.18 and interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the
Act, in respect of time available, to redeem the secured assets.

Description of the Immovable Property

All that part and parcel of the property consisting of Flat No. 901, 9th Floor, area 37.62
Sq. Mtrs. i.e. 405 Sq. Fts. Carpet.alongwith 4.83 Sq. Mtrs.i.e. 52 Sq. Fts. Terrace, in the
Lake Shire Co-op. Housing Society, S. No. 59 hissa No. 2/1 at Ambegaon Khurd, Pune.

Bounded:

On the North by : Entrance

On the South by : Open

Onthe Eastby : Staircase

On the West by : Open

Date: 10-03-2025 Authorized Officer
Place: PUNE Chief Manager,

BANK OF INDIA

Saswad Branch - Anand Plaza, Near

qﬁm‘u’ E @ Union Bank Reliance Petrol Pump, Pune Saswad Road

..... % Saswad, Tal Purandar, Dist Pune-412301
Mob No-8169370580
[Rule-8(1)]

POSSESSION NOTICE

(For immovable property)

Whereas

The undersigned being the authorised officer of Union Bank of India, SASWAD
BRANCH, under the Securitisation and Reconstruction of Financial Assets
and Enforcement Security Interest (Second) Act, 2002 (Act No. 54 of 2002)
and in exercise of powers conferred under Section 13(12) read with rule 3 of
the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
25/11/2024 calling upon the borrower M/s. Rudhra Enterprises rep by its
Proprietor Rahul Sanjay Dahitule to repay the amount mentioned in the notice
being Rs. 13,47,979.03 (Rupees Thirteen Lakh Forty Seven Thousand Nine
Hundred Seventy Nine and Three Paise only) within 60 days from the date of
receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the
borrower and the public in general that the undersigned has taken possession of
the property described herein below in exercise of powers conferred on him/her
under Section 13(4) of the said Act read with rule 8 of the said rules on this 5th
day of the March 2025.

The borrower in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of the UNION BANK OF INDIA for an amount Rs. 13,47,979.03 (Rupees
Thirteen Lakh Forty Seven Thousand Nine Hundred Seventy Nine and
Three Paise only) and interest thereon.

The borrower’s attention is invited to provisions of sub-section (8) of section 13
of the Act, in respect of time available to the borrower to redeem the secured
assets.

Description of Inmovable Property

All the piece and parcel of Property bearing CTS No.4482, Mahatma Phule
Housing Society ie. Occupy tenement No.30 area admeasuring 28.00 Sq.mtrs
Village Saswad, Tal- Purandar Dist- Pune 412301 which is within the limits of
Saswad Municipal council Saswad and it is bounded as under.

On or Towards East - BY CTS No.4487
On or Towards West - By Open Plot
On or Towards South - By 5 feet Road
On or Towards North - By 12 feet Road

Authorised Officer
UNION BANK OF INDIA

Date: 05-03-2025
Place: SASWAD

rell  1stFloor, S Tower,
GTEEEEETT G church Road, Jaipur-302001.

APPENDIX IV-A under Rule 9 (1) [See proviso to Rule 8(6)]
Sale Notice for sale of Inmovable Property

E-Auction Sale Notice for sale of Inmovable Assets under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the
Security Interest (Enforcement) Rules, 2002 (SARFAESI Act).
Notice is hereby given to the public in general and in particular to the Borrower (s), Co-borrowers and Guarantor
(s) that the below described immovable properties mortgaged to the Secured Creditor, the physical possession of
which has been taken on 27/09/2024by the Authorised Officer of IndusInd Bank Limited. The Secured assets, will
be sold on “As and where is basis”, “as is what is basis”, whatever there is basis” and “No recourse Basis” on
27/03/2025, for recovery of Rs. 38,42,074.241/-(Rupees Thirty Eight Lakh Fourty Two Thousand Seventy Four
and Twenty Four Paisa Only) as on 25/02/2025together with further interest, cost & expenses etc; due to the
Secured Creditor from following Borrower/ Co-Borrower/ Guarantor/ Mortgagor. The reserve price and earnest
money to be deposited is mentioned below respectively.
That Bank has fixed the reserve price and the Earnest Money Deposit (EMD) mentioned herein below, shall be
deposited through IMPS/RTGS/ NEFT only in favour of “Indusind Bank Ltd having Account No. 00073564611092,
IFSC: INDB0000007, and Branch Address: No. 3 Village Road Nungambakkan, Chennai-600034.
Before submitting the tender document, the successful bidder(s) shall pay a deposit of 25% of the Sale Price (less
10% amount paid along with the Bid. The purchaser needs to pay remaining 15% on sale confirmation) on the date
of e-Auction or not later than the next working day. The balance amount of 75% of the Sale Price is required to be
deposited within 15 days from the date of Sale Confirmation Letter as contemplated under as per SARFAESIAct.

1.M/S Computel Electricals And Computers Through It's Proprietor 2.Mr. SurendraRamchandra Shinde
3.Mrs. Pradnya Surendra Shinde All R/O Flat No. 104, Building No. A1 Phase li, Mont Vert Pristine Aundh
Road, Bopodi, Pune 411020 Also at: 19/3, Naik Chawl Bopodi Pune City Khadki Pune City Maharashtra, 411003

Name of Borrower/ Co-Borrower’s/Guarantor’s/Mortgagor’s Address

Loan Account Numbers | MPMO01208N

Reserve Price Rs. 45,63,000/-
(Fourty Five Lakh Sixty Three Thousand Only)

Earnest Money Deposit (EMD) | Rs. 4,56,300/-

(Four Lakh Fifty Six Thousand Three Hundred Only)

Date & Time of E-auction 27/03/2025 11:00 A.M - 12:00 P.M

Last date of submission of bids | 26/03/2025 upto 4:00 PM
| along with EMD

Minimum bid Increment amount | Rs. 10,000/- (Rupees Ten Thousand Only)

Date & Time of Inspection of property | 18/03/2025 from 11:00 AM to 01:00 PM (with pre appointment)

E auction Website Address https://lwww.bankeauctions.com
Description Of The Inmovable All Piece and Parcel Of Flat No. 203, On The 2nd Floor, Admeasuring
Property/ Secured Asset 72.46 Sq. Mtr. In Wing B3, In The Society Named As “Goodwill Orchids

Co-Operative Housing Society Limited”, Constructed On Land Bearing
Survey No. 18/1+2/2/3 Situated At Dhanori Within The Limits Of Pune
Municipal Corporation Maharashtra.

Terms_and Conditions:-1)E-auction is being held on “AS IS WHERE IS",*AS IS WHAT IS”, “WHATEVER
THEREIS”and"NO RECOURSE” basis and will be conducted “Online”.2) The auction will be conducted through
Indusind Bank approved service provider M/s. C1 India Pvt. Ltd., at the web portal
www.bankeauctions.com.3)Bid Documents, Declaration, General Terms and Conditions of online auction sale
are available at Secured Creditor's website i.e. Https://www.indusind.com or website of service provider i.e.
Https://lwww.bankeauctions.com 4)To the best of knowledge and information of the Authorized Officer, there is no
encumbrance on the properties. However, the intending bidders should make their own independent inquires
regardin? the encumbrances, title of properties put on auction and claims / rights / dues / affecting the
property/ies, prior to submitting their bid, in this regard, the e-Auction advertisement does not constitute and will
not be deemed to constitute any commitment or any representation of Indusind Bank. 5)The interested bidders
who require assistance in creai gf Login ID & Password, u Ioadin(}; data, submitting bid, training on e-bidding

rocess etc., may contact M/s. C1 India Pvt. Ltd., Plot No 68, 3rd floor, sector 44, Gurgaon,122003 Haryana.

upport No.: 7291981124,25,26, & Contact Sh. Bhavik 8866682937 (Manager- bankeauctions) Supgort e-mail
ID: suﬁport@bankeauctions.com and for any property related query may contact the Bank Officer Mr.
Ghanshyam Panchariya, Ph.- 8769889898.6;/“ may please be noted that in case of any discrepancy /
inconsistency between e-auctions notices published in English and in vernacular then the contents of the notice

ublished in English shall prevail.7) The Authorized Officer / Secured Creditor shall not be responsible in any way
or any third party claims / rights / dues. 8)The sale shall be subject to rules / conditions prescribed under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security InterestAct, 2002.

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESIACT, 2002

Sd/-Authorized Officer,
For Indusind Bank limited

Date: 04th Mar 2025
Place: Pune

financialexp.epapr.in

Form Mo,
[See Regulation-33{2]]
By Reqgd A0, Dasti failing which by publication

Office of the Recovery Officer-I/1l

Debts Recovery Tribunal, Pune
Unit Mo, 307 te 310, 3° Floor, Kakade Biz lcon Building, Shivaji Magar, Pune-211005

Show Cause to Attachment of Immovable Property Under
provision of the Second Schedule to the Income Tax Act, 1961
Read with Recovery of Debts & Bankruptcy Act 1993

RCMO2/2024 250212025
Bank of India

Versus
To M'S. EVER GREEN TRADING COMPANY AND ORS

(CD2) Mr. Bhavin Malinkant Shah, 501, Shrea Gurukrupa, BS,
Jawahar Magar, Goregaon{West), Mumbai-200062
{Cd3) Mr. Nishant Bhavin Shah, 501, Shree Gurukrupa, 85,
Jawahar Nagar, Goregaon [West) Mumbai-4 00062
Whereas the Recovery Certificate issued in OATS1/2016 passad by
the Presiding Officer, DEBTS RECOVERY TRIBUMAL PUME an
amount of Bs. 7,06,35,858.00 (Rupees Seven Crore Six Lakh Thirty
Five Thousands Eight Hundred Fifty Eight Only) along with cost,
expenses and future interest @ 5% Simple Interest Yearly w.e.f
02052016 Gl reglization and costs of Bs, 1,75.005.00 (Rupees One
Lakh Sevenly Five Thousands Five Only) has become due against you
[Jointly and sevearally), and whereas the said has not been paid
2. You are direcled to appear before the Recovery Officer Debls
Racovery Trbunal Pune on 11/04/2025 a 10.30 A.M and 1o show
causa why the below said Property should Not be altached, You are
also rastrained from creating any third party intarestin this praparty 1ll
furthar crder(s).

Property Details
Property Type

Detail of Property

Part-&
Details of the immovable Property belonging to the CD
Mo. 2 & 3 Mr. Bhavin Malinkal Shah & Mr, Nishant
Bhavin Shah-All that piece and parcel of Immovable
property being Entire First Floor without Boof Rights of
portion of Built-Up property bearing Na. 3216, Galli Mo.
| 30 & 31, Three side comer in Block-F, out of Khasra No,
| 270812616, area admeasuring about 83 sq. yards i.e,
about 59,35 sq. metres situated at Beadon Pura, Karol
Bagh, Mew Delhi-110005, along with the leasehold
{ Rights of the Land on which the Built Up Property is
located, belonging to The GO No 2 & 3 viz. Mr. Bhavin
Malinkant Shah & Mr. Mishant Bhavin Shah
Part-B-

Details of the immovable property belonging to the CD
Mo, 2 Mr. Bhavin Malinkat Shah, All that piece and
parcel of Immovable property being Commercial Nan-
Residential Properly bearing Mo, SFE208, Ashirwad
| paras Carporate Road, Opposite Krishna Building,
Prahlad Magar Garden, Vejalpur, Ward Mo. 0728,
Ahmednagar-380051, having a total area of 96,28 =q.
| metres, belonging te Mr. Bhavin Malinkant Shah viz. the
: Defendant No. 2

Personal
Property

Part-C-

Datails of tha Immovable property belonging to the CD
Mo, 2 Mr. Bhavin Malinkat Shah, Al that piece and
parcel of Immovable property being Commercial Non-
| Residential Properly baaring Mo, SF/209, Ashirwad
!paras. Corporate Foad, Opposite Krishna Building,
:F'Fﬂhlﬂd Magar Garden, Vejalpur, Ward No. 0728,
| Ahmednagar-380031, having a total area of 96.28 sq.
| metres, belonging to Mr. Bhavin Nafinkant Shah viz. the
i Defendant Mo, 2

3. Take Motice thatin default action as per law shall be taken
Given under my hand and the seal of the Tribunal, on this date :

25/02/2025. fsl';}\ (Ravikant Vinayak Yadav)
the I'C Recovery Officer-11
Ly Debts Recovery Tribunal, Pune

Pune



